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Gandhigram Railway Station

S Shri Yajnik:
*214.9 Shri P. R. Patek:

Will the Minister of Railways be
pleased to state:

(a) the terms and conditions of the
agreement that has been reached by
Government with the Ahmedabad
Municipal Corporation regarding the
transfer of the present Gandhigram
station to a site outside the limits of
the Corporation;

(b) whether any amount has actual-
ly been paid by the Corporation to
Government in terms of the contract;
and

(c) whether Government have taken
any concrete measure to secure land
and to lay the new rail-road in pur-
suance of the contract?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Agreement has been reached with
the Ahmedabad Municipal Corporation
that the Western Railway Adminis-
tration will carry out the work of
shifting the Railway line between
Sabarmati-Gandhigram-Sarkhej out-
side the Ahmedabad Municipal limits
and the entire cost estimated at
Rs. 65.49 lakhs, including capitalised
loss of revenue to the Railway due to
the shifting of the alignment, will be
borne by the Ahmedabad Municipal
Corporation. The land to be vacated
by the Railway will be handed over to
the Ahmedabad Municipal Corporation
in exchange of the land to be acquired
by the Corporation for the Railway
line in the new position.

(b) No.

(c) The Municipal Corporation has
initiated land acquisition proceedings,
for the land to be handed over to the
Railway for the diversion.

Trust for developing Paradip Port

Shri P. K. Deo:’

Shri P. K. Ghosh:

Shrimati Maimoona Sultan:
*215. | Shri D, C. Sharma:
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{ Shri D. D. Mantri:
Shri Surendra Pal Singh:
Shri Heda:

LSh:i Ram Harkh Yadav:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal
to create a trust for the purpose of
developing the Paradip Port; and

(b) if so, the nature of the trust and
how capital is being subscribed for
the trust?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): (a) The
State Government has decided to set
up a Trust under the Orissa Port
Trust Act for the purpose of develop-
ing and administering Paradip Port.
The Act will be applied to Paradip
from the 1st April, 1963.

(b) The State Government have
stated that the first Board of Trustees
will consist of seven Government offi-
cials, its term will be five years and
funds will be raised through a loan
from the State Government as well as
public floatation.
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Train Accident at Ludhiana

J °hri P. C. Borooah:
7\ Shri Berwa Kotah:

Will the Minister of Railways be
pleased to state:

*217.

(a) whether a diesel car ran into a
train at Ludhiana on the 27th .January,
1963;

(b) if so, the loss of life and pro-
perty involved in the accident; and

(c) the cause of the accident?

The Deputy Minister in the Minis-
try of Railway (Shri S. V., Rama-
swamy): (a) Yes Sir. The accident
occurred on 26th January, 1963 and
not on 27th January, 1963.

(b) There was no loss of life. Ap-
proximate cost of damage to Railway
property was Rupees Two hundred
and twenty four only.

(c) Failure of Railway Staff.

National Animal and Bird

{Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bishanchander Se#h:
*218. { Shri Yashpal Singh:

Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Bhakt Darshan:

| Shri Bhagwat Jha Azad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any decision has been
arrived at for declaration of animals
and birds to be designated as national
animals and birds;

(b) if so, which are the animals and
birds designated; and

(c) since when this will be given
effect to?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes, the
Peacock has been declared as the na-
tional bird of India. No other animal
has been so declared as yet.

(c) The decision of the Government
regarding the National Bird was dec-
lared on 31st January, 1963.

Marketing Boards

219 J Shri Bishanchander Seth:
"7 Shri M. S. Murti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Central Government’s proposal for
appointment of marketing boards, one
for sugar and another for wheat and
rice is not being welcomed by many
States;

(b) if so, the reasons for not accept-
ing the proposal; and

(c) the action proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). As has
already been stated in reply to a sup-
plementary question on Starred Ques-
tion No. 405 answered on the 22nd
January, 1963, skeleton schemes of an
Agricultural Commodities Board and
a Sugar Marketing Board were dis-





